
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR 

Original  Applicat ion No.2 9 4 /0 1

Jabalpur ,  this  the 14th.day of May, 2004

Hon 'ble  Mr. M.P,  Singh,  Vice Chairman 

Hon 'hla  Mr, Madan Mohan, Judic ial  Member

1. Kashi  Nath Varma

S/o Shri Ram Pd Varma 

Aged about 56 years
Security O f f i c e r ,  and 54 Ors.  HDPLICANTS

(By Advocate - Shri  R . K .  Gupta)

VERSUS

t.  Union of India ,

Through the Secretary,

Telecom, Government of 

I ndi a ,  Sane ha r Bhauan,

20 .Ashoka  Road,

Neu Delhi .

2 .  D i r e c t o r ( T F ) ,

Bharat Sanchar Nigam 

Limited,  Sanchar Bhauan,

20 Ashoka Road,

Neu Delhi  110001 .

3 .  Chief  General Manager,

Telecom Factories ,

Jabalpur

Di st r ic t  Jabalpur (M. P , )  RESPONDENTS

(By Advocate - Shri B . d a . S i l v a )

O R D E R  (GRAL)

By M.P.  S in gh , Vice Chairman -

By f i l i n g  this  0A the applicants have sought the 

fol lo uin g  main r e l i e f s

" ( i )  to direct the respondents to f i x  the standard 

duty hours of the Staf f  working in the Security Section 

of  the Telecom Factory,  Jabalpur to 45 hours a week in 

place of ex i st ing  48 hours a week in accordance with 

the chart of standard duty hours as given in Appendix 

IV of the OTA Ru le g ( en cl o 3 ad with Annexure .A2 )  and if 

that is not possible  due to some administrative  

d i f f i c u l t i e s ,  the respondents be directed to remunerate 

the staf f  by grant of time rate for  three hours in 

excess of 45 hours a ueek as has been dene by the 

Defence Department under the d irect ions  of the Hon.

High Court Eal cu tta .
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( i i )  to direct the respondents to grant OTA to the 

appl icants  on the same pr inci pl es  as l a i d  down in 
DOT order No. 5-30/53-'uiK dated 29c6 .  1965 Annex.A1 

from a retrospective  date viz  3 0 . 6 . 1 9 6 5  within a

reasonable  time

( i i i )  to quash the impugned order dated 1 4 . 2 . 0 1  (AnnexP9^ 

as void ,  i l l e g a l  and opposed to law as it does not
meet the ends of  j u s t i c e " .

3 .  The br ief  facts  of the case are that the appl icants  

aatoa are  working in the Telecom Factory,  Jabalpur have sought 

a d irection  for payment of Over Time Allowance and have 

challenged  the order c'ated 1 4 . 2 . 0 1  (Annexure-A-9) which is 

passed by the 3SNL.  The government has not issued a n o t i ­

f ica t io n  under Section 14 of the AT Act extending the 

ju r is d ic t io n  of the Tribunal  over the employees of 83NL.  

Therefore ,  the  0A is net maintainable  for want of 

j u r i s d i c t i o n .  Accordingly ,  the  0A is dismissed for want

of j u r i s d i c t i o n .  The ap pl icants  are at l iberty Co f i l e  

an a pp l ic at i on  in the appropriate  forum.

4 .  The Registry is directed to enclose a copy of the memo 

of parties  of this  QA while i ssuing  a copy of th is  order.

(Madan Mohan) 

Judicia  1 Memoer
Vice Chairman
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